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[Secretary] 

(ii) 'In accordance with the' pro
visions of sub-rule (6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabha, I am direct
ed to return herewith the 
Appropriation (Railways) No. 
6 Bill, 19G4, which was passed 
by the Lok Sabha at its sitting 
held on the 29th November, 
1963, and transmitted to the 
Rajya Sabha for its recom
mendations and to state that 
this House has no recom
mendations to make to the 
Lok Sabha in regard to the 
said Bill.' 

(iii) 'In accordance with the pro
visions of rue 101 of the 
Rules of Procedure and Con
duct of Business in the Rajya 
Sa bha. I am directed to in
form the Lok Sabha that the 
Rajya Sabha, at its sitting 
held On the 5th December, 
1963, agreed to the following 
amendments made by the 
Lok Sabha at its sitting held 
on the 22nd November, 1963, 
in the East Punjab Ayurvedic 
and Urumi Practitioners 
(Delhi Amendment) Bill, 
1962:-

Enncting Formnla 

(1) That at page 1, line 1,-

for '(Thirt-ecnth'~' S11.hsiiiu.tc-
UFourteenth'~ 

C!a.usc 1 

(2) That at page 1, line 4,-

jo'r "J962" .. ·;-nbst1.tnte "1963", 

CIU1!S" 2 

(3) That vi page 1. lin(e 13,-

Clause 3 

" 1...1,--

:for "1!!(j2" "u/>stitute "1963". 

(Amendment) Bm 

(iv) 'In accordlllnce with the 
provisions of rule 125 of the 
Rules of Procedure and Conduct 
of Business in the Raj}'a Sabha, 
J am directed to infonn the Lok 
Sabha that the Rajya Sabha, at 
its sitting held on the ·5th Decem
ber, 1963, agreed without any 
amendment to the Requisitioning 
and Acquisit~on of Immovable
Property (Amendment) Bill, 
1963, which was passed by the 
Lok Sabha at its sjWng held on 
the 27th November, 1963.' 

12.49~ hrs. 

PRESIDENT'S ASSENT TO BILL 

Secretary: Sir, I lay on the Table 
the Industrial Employment (Stand .. 
ing Orders) Amendment Bill, 1963, 
passed by the Houses of Parliament 
during the current Session and 
assen ted to by the President since a 
report was lHst made to the House 
on the 18th November, 1963. 

lZ,.49': hI'S. 

COMMITTEE ON PRIVATE ME.J.\1-
BEltS' BILLS Al\TD l1ESOLUTIONS 

TrlIltTIET!l RBPORT 

8111'i Hcm Raj (Gauhatij: I beg to 
P1'(>;(,,11 the Thirtieth Report 01 the 
C01111Di H.cc on Priv.ate Merrlber,sl Billt; 
anu ncwlujjons. 

1~.51l hI'S. 

COMPM-.rIES (AMENDMENT) BILL 

(1) SeLECT COMMI1"l'EE REPORT 

sr,,· m:a.dilkar (Khea): I bep; to 
;-;lT~~{"';~t ~he 1"enur1. of the: Select 
C:;"1mii k" on the Bill further to 
am',nd the Companies Act, 1956. 



13'ltsiness AGRAHAYANA 18, 18B5 (SAKA) of tlte House 

(2) EvIDENCE 

Shri Khadilkar: I beg also to lay 
on the TC'h'" ~ Cf',," 'If the evidenc'e 
given b60,-:,: 1.11" :~Elcc:t Committee 
on the Bill further to amend the 
Companies Act, 1956. 

Shri S. M. Banerjee (Kanpur): 
Will it be circulated? 

Shri Ranga (Chittoor): Of course. 

12.50~ hrs. 

SLUT-if AREAS (IMPROVEMENT 
AND CLEARANCE) (AMENDMENT) 

BILL 

.EXTENSION OF TIME FOR PRESENTATION 

0;' JOINT COMMITTEE REPORT 

Shri Thirumala Rao 
J beg to move: 

(Kakinada) : 

"That the time appointed for 
the presentation of the Report of 
the J oint Committee on the Bill 
1 ') :'.mend the Slum Areas (Im
provement and Clearance) Aet, 
lU56 bc extended upto the 18th 
December, 1963." 

Mr. Speaker: The question is: 

"That the time apPointed for 
,~he 'Presentation of the Report of 
the Joint Committee on the Bill 
to amend the Slum Areas (Im
provement and Cloarance) Act, 
[956 be extended upto the 18th 
Dt'C'ember, 1963." 

The mot:ion was adopted. 

12.51 hrs. 

BUSINESS OF THE HOUSE 

The Minister of Parliamentary 
Aft'airs (Shri Satya Narayan Sinha): 
Sir, your Secretariat has forwarded 
to me copy of a letter from Shri Ram 
Sewak Y.adav and has conveyed your 
desire that I should make a state
:ment in the House today on the sub-

j"ct of Short DUl'ation Discussion on 
ste>ps to root out corruption in ad
ministration and the No-Day-Yet
Named Motion ,'clating to Backward 
Classes Commission's Rcport. Shri 
Prakash Vir Shastri also wrote to 
me directly "bout this No-Day-Yet
Nanwd Motion. 

As you would have noticed, the 
entire time of the House this week 
is booked ("n discussion of Mid-term 
Appraisal of the Third Five Year 
Plan, the Preventive Detention Bill 
and the Companies (Amendment) 
Bill and certain other important 
legislative measures. Against the 
availability of 22k hours for transac
tion O'f Government business, there 
is a balance of 11 ~ hours for further 
discussion on the Plan, and an allot
ment of 10 hours for Preventive De
(L'n: :"n Bil,]' Y{)U would thus sec 
thai the Government would be in 
difficulty in finding time within the 
week for the other important legis
la,bv(' items which have to be given 
prie)',:l)' so that they are seen through 
in both Houses Therefore, so far as 
the eurn'lll week' is concerned, I 
would nol lr' in a position to provide 
time for ur.)' No-Day-Yet-Named 
Motion Ho'Wev('l', I am quite willing 
to agree to a ,1'seussion fin the steps 
to root out corruption in administra
tion in the next '",'ok starting from 
the 16th of December. 

So far as the Backward Classes 
Commission's Report is concerned, I 
haVe already submitted to you in the 
Chamber, and I say 1.0 this House 
also, that it will not be possible for 
Us to provide time fOr that discussion 
in this session, but I would be glad 
to provide time for ·the discussion )f 
this report during the Budget Session 
definitely. 

"tf U~~<A1 l!'T~q (<rn:T<l'<it ) : 
'll''',''r JfQ~ it 'fif,T f'f. ~ ~r ~ 
:;rTf'f. orgrr m~~, ~ f~ 
'f.VIT ~ rn <n:'f.Tft 'f.Tlf m 'WI' mq"f. 
~ f~ ~ B' ~ mfr '<f'h.r ~r it 


